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Present s- SheRishiteshjcounsel for the
£ppl ic ant •

None for th© re^ondents.

Learned counsel for the ^plicant

submits that he could not contact his client

in p erson, however, he ha« discussed with

oppl ic ant's brother. It appears that he did

not mate aiy representation to th® concerned

authority so far. In so far as transfer claim

is concerned. He submits, that it would

serve the ends of justice, if a direction

be. issued to the spplic ant to make a

representation to the corapetent authority.

2h the facts and circumstances of

the case,the 0,A can be disposed of with

the following directions:-

The applicant has been transferred

from Gun a to Port B1 air,therefore, for any

transfer claim, he should make a representation

at the office afc Bort 31aii as he has been

relieved from Gjna Office. Eherefore, the

^?)plicant is directed to make representation

to the Port Blair office or any conpetent

authority within a period of one month from

fro,- the ,date of receipt of this orderfor

reiiTibursemi^t of his transfer claim :^d the

same be considered by the Authority concerned.

Hence the OA is accordingly, di^osed of with

the above directions.
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